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STARVATION DEATHS (PRECAU-
TIONARY MEASURES AND RES-
PONSIBILITIES) BILL*
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MR. DEPUTY-SPEAKER: The
question is:

“Tnat leave be granteq to intro-
duce a Bill to provide for precau-
tionary measures by village aud
district authorities to avoid slarva-
tion deaths ang for responsibilities
therefor.”

The motion was adopted.
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LIQUOR (REGULATION OF PRO-
DUCTION, SUPPLY AND DISTRI-
BUTION) BILL®

st Tt v feg (Faagix)

ey wEvE, & wearw won f v
oW A ¥ ame W o G
I varEw, s W feaor ¥
g § Ffawy famat w1 ol ged
wafery a1 wrpefirs fawal w1 svay
¥ Ay fadow € qrenfom 33 )
wnfa & i

DECEMBER 2, 1977

Bills introduced 296

MR, DEPUTY-SPEAKER: The
question is:

“Tnut leave be granteg to intro-
duce a Bill to provide for certain
restrictics in relation to trade and
commerce in, and production, sup-
ply, ard distribution of, liquur and
for metters connected therewith or
incidental thereto,”

The motion was adopted.
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INDIAN  MEDICINE  CENTRAL
COUNCII. (AMENDMENT) BILL*

{Amendment of Sections 2, 17 ete.)
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MR  DEPUTY-SPEAKER: The

question is:

“T~at leave be granted to intro-
duce a Bill to amend the Indian
Medicine Central Council Act, 1970."

The motion was adopted,
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PROHIBITION ON INDICATION OF
CASTE BILL

SHRI D. D, DESA] (Kaira); 1 beg
to move for leave to introduce a Bill
to provide for prohibition on indica-
tion of caste, religion, commut.jty or
region, etc., with the name.
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MR. DEPUTY-SPEAKER: The
question is: .

“That leave be granted tp intro-
duce a Bill to provide for prohibi-
tion on indicaticn of caste, religion,
community or region, ete., with the
name.”

The motion wag adopted.

SHRI D. D. DESAI: I introduce the
Bill,

CONSTITUTION (AMENDMENT)
BILL®

Insertion of new Articles 234, 23B
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MR. DEPUTY-SPEAKER: The
question is:

“That lcave be granted {u intro-
duce a Bill further i amend the
Constitution of India,”

The motion was adopted.
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INDIAN SOCIAL DISPARITIES
ABOLITION BILL*
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MR, DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-
duce a Bil] to provide for abolition
of gocial disparities, casteism and
removal of educational, gocia] and
economic backwardness of Harijans,
Girijang and other backward clag-
ses.” N

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 80)

st et sww @ (TEIE)
SuTeE AEEw, § wwrw w7 g w
15 Wr@ ¥ dfaw § 98 80 &1
T F7 T frigs w7 qreafE
O ® gl & oy
MR. DEPUTY-SPEAKER: The

question is:

“That leave be grated to intro=
duce a Bill further to amend the
Constitution of India.”

The motion wag adopted.
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CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*
(Amendment of Order XVII)

SHRI NIRMAL CHANDRA JAIN
(Seoni): I move for leave to iniro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.

MR. DEPUTY-SPEAKER: The
question is:
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